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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
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0.5._ 1213 _se6. Dt, Qf_Dgc_;s_iop_
1, J. Zachinandan
2. A. ﬁavi‘Kumar ..'Applicants.
) Vs
1. The Sr.Divl.Persennel Officer,
SC Rly, Vijayawada Divisien,
Vijayawada, Krishna District. !
2. The Divl, Railway Manager,
~ sC Rly, Vijayawada Divisien,
‘Vijayaweda, Krishna District.
3. The General Manager,
SC Bly, Rail Nilayam,

Sec‘bad. oo Réspondents.

Ceunsel fer the Applicantg t Mr. Jeceb fer
, . imha S@rma

Mr, B.Naras

Ceunsel fer the ReSPQndeﬁts. s Mr.J.R.Gopa

CORAM :

THE HON*BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)
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_THE HON'BLE SHRI B.S. JAI PARAMESHWAR MEMBER (JUDL.)
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ORAL CRDE

Hea

-D-
ORDER
ﬁ ({PER HON'BLE SHRI RJ,RANGARAJAN : MEMBER (ADMN,)

ré Mr.Jaceb for Mr,.B.Narasimha Sarma, learned counsel

fer the aLplicants and Mr.Krishna Mohan fer Mr, J R.Gepalas Rae,

learned c
2. The
jeined Vi
Guntakal
- Ne.2 jein

the same

applicant

runsel fer the respondents.

re are twe applicants in this OA, The applicant Ne.l
jayawada Divisien in terms ef p;ra 312 ef the IREM frem
Divisien in the grade ef Rs.1200-2040/-., The applicant
ed Vijayawada Divisien frem Secunderabad divisien under
rule, The prayer in this O0A is that thé pay of ef the

s in Vijayawada Di@ision in'the grade ef Rs,1200-2040/~

have te be pretected in tefms of Rule 1313 (a) (ii) and (i1i) ef

IREC, Vel

en the fi

le of this Bench.

3.

contenti n and prayer in OA,No,1342/9%6.

we Pass

The
geen froL Annexurgrlv and V respectively of the CA. It is{bﬁtated‘r

that th se representatiens

5’.

an erder

Thl cententien and prayer in this OA sre similar te

In view of the abeve,

he same erder as was given in the 0A referred to abeve.

spplicants have filed representatien te R~2 as can be :

are still pending.

te dispoese of the representatiens in accerdance with

rules taking due nete eof the obse:vations made by this Tribunal

in OA.1

T

252/94 sacided on 14~11-94.

.II adhering te the principle laid dewn in OA.Ne.1252/%4

As the representatieng are pending it is justifiable te pass



I MEMBER(JUDL

.
~T

€. In the result, the fellewing directisr is given:

R-2 sheuld dispese ef the representatiens ef th

applicants dated 2-2-96 and 10-12-96 (Annexure-IV and

in accerdance with law taking éue nete of the directi
given‘by this Tribynal in'OA.1252/94 decided en 14-11
In case a faveurable decisiQn'is geing te be taken in
representatiohs the gpplicants are éntifled for arre
if any, enly frem 6-11»’5 i.e,, ene year prier te fil

of this OA, (This OA was filed opn 6-11-%6).

7. The OA is erdered accerdingly at the admissien

itself. No cests,

(Registry sheuld sehé a cepy of this OA with th
enclesures alengwith thejudgement te R=2).
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Dated 3 The 18th Nevember 1986,

 Tpictated in the open Court)
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0.A.10B.1373/96

Copy to:

1. The Senior Divisional Perscnnel Officer,
Sputh Cantral Railuay, Yijayawvada Oivision,
/i jayawada, Krishna District.

2, The Divisional Railuay Manager, ’

Soubth Central Railuay, 'ijayawada Divisien
Mijayawada, Krishns Qistrict, r

'3, The General Manager, South Central Railusy
Railnilayam,Sscundarabad.

&, On2 copy to Mr.B8.Narasimha Sarma, Advocate,
CAT,Hyderabad.

5. One copy to Mr.J.R.Gopal Rao, 5C Por Railuays,

CAT ,Hydarabad.
6., One copy to %ExLibrary,CAW,Hyderabed.

7. One duplicate copye.
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